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Record of Proceedings 
 

          During the hearing, the learned counsel for GMR- Kamalanga Energy Ltd (GKEL) 
and Coastal Gujarat Power Ltd (CGPL) submitted that they have filed the additional 
information in a tabular form as directed by the Commission vide ROP of the hearing 
dated 21.12.2017 and accordingly, the Commission may take a view.  

2. The learned counsel for GUVNL & Haryana discoms submitted that while 
generating companies namely, CGPL, GMR, Adani Power Ltd. (APL) have filed the 
information as directed by the Commission, no information had been filed by Sasan 
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Power Ltd (SPL). She further pointed out that APL and GKEL may be directed to 
confirm that there is no other levy of GST other than the taxes claimed under Change in 
law as per directions of the Commission. 

3. The learned counsel for SPL pointed out that they have submitted the claims in 
the previous reply. He however, submitted that details would be filed in tabular form as 
directed by the Commission. 

4. The learned counsel for DB Power submitted that the petition for Change in law 
filed by it had been decided by the Commission. He however, prayed that it may be 
permitted to file the details in tabular form as per the directions of the Commission and 
participate in the proceedings.  

5. The learned counsel for the generating companies GKEL and CGPL prayed that 
the Commission may allow the GST Compensation Cess payable at Rs 400/MT on coal 
and lignite subject to the final determination of the claims by the parties as an interim 
measure. 

6. The Commission after hearing the parties directed the generating companies who 
had filed petition for relief under Change in law due to imposition of taxes under GST 
and generating companies who are in process of filing petitions under Change in law are 
required to submit the details in tabular form as per directions contained in ROP of the 
hearing dated 21.12.2017. The said information/ details shall be filed by the generating 
companies on or before 5.2.2018 with copy to the respondent distribution companies 
procuring powers and the distribution companies shall file their responses with advance 
copy to the generating companies on or before 20.2.2018.  

 7. The Commission also directed the procuring distribution companies to submit 
their calculation with regard to the GST Compensation Cess which shall be payable 
after offsetting the receivable on account of subsuming of the various taxes in GST 
which were earlier allowed under Change in Law. 

8. As regards the interim prayer of the generating companies to allow the GST 
Compensation Cess subject to final disposal of the petition, the Commission observed 
that the same would be considered after submission of the information by the parties as 
directed above. 

9. Subject to above, order in the petition is reserved.  

 

 

By order of the Commission 

-Sd/- 
 (T. Rout)  

Chief (Law) 
 


